
F IN THE CLNTRAL ADT'llWlSTRA TRIBUNAL (-
PRINCIPAL

NQU Di:.LHI

lJ#A. No.223/95 Date of decision 25-10-1 933

Hjn'olB Shri 3«R. Adige, riemb&r (A)
Hon'ble Sm t«Lakshmi Suaminathan, f'lembar (J)

1, Shri D »F? » 3 h or ma

son of late Shri P»L«3harm«,
resident of 958,
8aba Kharsk Singh Marg,
NE.y DELHI

2, 3h*L* Subhash Chand ran
son of Shri Lajpat Rai,
resident of 1073, Sector 12,
R.K.Puram, New Qeihi

3, Shri Q.K.Saha
son of Shri Anadh Bandhu Saha,
resident of UZ-I24,
Pal am Gaon,
NEU D£lHI.

4, Srat.Weeru Uig
aif© of Shri Prav/een Kr.Wig,
resident of D-II/A, 92-B,
Janak Puri,
fCU DLlHI

5» Shri N. Radha Krishnan
son of Shri S#N«tr«jan,
resident of 53 G,Pocket A-1,
Mayur Vihar, Phase III,
QELHI-110091

6. Smt.A.Kurien
wife of f'lr.Kurien

resident of 236/C,
I*layur Uihar, Phase II,
Delhi-110091

Applicants

(3y Aduocata Shri Rajeav Sharma )

Us.

1, Union of India
through the Secretary,
Ministry of Laui,Justice & Company
Affairs,
Departmsnt of iLesgal Affairs,
Shastri Bhauan, 4th Floor,
New Delhi.

2. Union of India,
through tha Secretary,
•department of Personnel & Training,
North Block, Ney Qelhi

... Respondents
(By Adyjcatc. Shri Madhau Panikkar )



0]
-2-

£1 R Q. E: R (uR.A.L)

(Hon'bie Shri S-H, Adige, flember (A))

In this application, Shri Q.R. Sharraa and fi u3

others have impuyned the order datad 30,12.1994(Ann.A, 1)

reverting them to the post af Stenographer, Grade,'J',

2, Shortly statsd,the applicants uho are Grade 'D'

3 tenjgraphers uere promo tsd an ad hoc basis as Personal

AssistantsCcorresponding to Stenographer Grade 'C')

on tha dates shown against thefid

1, Shri 13 .R, Shartna 3-9-1982

2» Sh.l.Subhash Chandran 15-10-1990

3, Shri D-K.Saha 1^2-1993

4, Smt, Neeru Uig 27,9,1993

5, Sh, «Radh akrishnan 17,11,1990

6, Smt.A, Kurien 13,12,1992

0^ the abowQ six applican ts. ue have been
informed that applicant Nq,1 ohri D,R, Sharma has since

bean placed on the select list for regular promotion

to Grade 'C* Stenographer, uhila applicant No,2

Shri L-Subhash Chandran has resigned from service

ui.s.f, 26.7.1985,

3» In so far as the other four persons are

concerned, it is claar from a perusal of the promotion

• rdars that ths y uare promoted on a purely ad hoc
fur ther

basis, and it uas /made explicit that such promo tioni ware

given for a specified tima or till the posts are filled

up on regular basis uihiohever uas earlier^ and would not

bestou any claim .liiatsoever for ragularlapppointment as
* I

P«A8 in the cadre, nor would the services so rendered

by them^ count for the purpose of seniority or for higher

promotion, • //



/
-3-

Ouring the course of haaring ue have been

informed that subsequent to the re version of the

applicants vide order dated 30.1 2,1994 u.s.f. 31.12,1995

thf-J y have a.jain bsen pramotsd on ad hoc basis as P.Aia

vide order dated 23.3.1995 tj.a.f. 1 6.3,1995 and are

priiiiilSy continuing as such,
). Uhile it clear that such ad hoc appoin tments

are made purely out of adininis tr ativs necessities,

and the respofjdenta cannot b9 logally corapsHed to

continue such ad hoc arrangements if admir.is trative

necessitiss da not require its con tinu ance, us note

the assurancQ given by raspondents counsel, Sh.f'^adhav

Panikar^upon instructions from the. Uspar tmental

repr«sentativa _,Shri S.K-Kalra, 3,„., yho is prasjnt

in court that these applicants will not be reverted

till regular officers in ths grade ba come • avail ab I?.

6. In ths light of this assuranca, ue dispose

of this .3,A. uith a direction to ths respondents that

the applicants shall not bs revsrtwd from

present ad hoc appointment as PA'q tili regular

Officers in the grade becoma available.

7. No costs?

/
(Smt. Lakshmi Suamina than)

Member (3)

sk

(3,K« Adigf/)

i^lambar (a)


